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MI. Lokesh Kumar, Ld. APP for State. 
Counsel for applicant with applicant. 

Present 

The original receipt and copy of ID proof of the applicant has been filed. 

Submissions on the application for release of mobile on superdari made. 

n the present application, the applicant is seeking release of the mobile 

Redmi 7A Blue colour IMEI no. 862553047919258 and 

862553047919266 on superdari on the ground that he is the registered 

owner of the samc. As per reply filed by the 1.0, he has no objection if 

the mobile phone in question is released to its rightful owner on 

Superdai. Subnmissions have been heard. Case file perused. On 

consicderation. the aforesaid mobile phone Redmi 7A Blue colour IMEl 

no. 86255:3047919258 and 862553047919266 be released to its rightful 

OWner subject to the tollowing cOnditions: -

That the applicant shall furnish à security bond in the sum of Rs. 

5,000/- to the satisfaction of concerned SHO; 

b. That the applicant shall not sell or otherwise dispose of the said 

mobile plhone without the prior intimation to the court and shall 

produce the said mobile phone as and when directed by the court: s 

The I.0. shall prepare à detailed punchnama mentioning specitic 
details of the mobile phone including the colour, appearance, 

model number, IMEI no., SIM no., and other necessary details of 

the mobile phonc; 

dThe I.O. shall take coloured photographs of the said mobile 

pone iom diflerent angles for proper icdenification ot the 

nobile plone ineluding of the IMEI nd SIM no. of the said 

phone 
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e. The photographs shall be åttestedaTtt counter 'si�ned by the 

complainant, applicant/owner and accused; and 

f. The 1.0. shall file the punchnama with a print-out of the 

photographs and a copy of the same in a pendrive/flashdrive and 

file it in compliance of provisions of the Indian Evidence Act. 

3. Application is accordingly disposed of and it be tagged with chargesheet 

as and when filed. Copy of order be uploaded on the District Court 

Website. 

(SAHONI SINGH) 
MM1, Shahdara, 

Karkardooma Courts, Delhi 

47.02..2021 1- Mciopokar agisicte {SD- 
Karkardopna Courts, Deit. 
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1. Matter is pending consideration on the bail application filed on behalf of 

accused on the grounds, namely, that the accused has been in judicial 

custody since 19.01.2021, that the accused has been falsely implicated in 

this case and the case property recovered was planted, that the accused is 

permanent resident of Delhi and there is no chance of him absconding or 

tampering with evidence and that the accused undertakes to abide by the 

conditions imposed by this court. In the reply filed by the I0, the bail has 

been opposed on the ground that the accused has several cases pending 

against him and his liberty will be harmful for the society and he may 

commit similar offence. 

2. Submissions on the bail application have already been advanced. Ld. 

Counsel for accused had reiterated the submissions made in the application. 

Ld. APP for State had submitted that the accused is involved in other cases 

for similar offences. Submissions have been heard. Court file and police 

diary perused. The previous involvement previous conviction report of 

accused has been filed by the 10, as per which there are few other cases 

pending against the accused under Section 379/411/356 of IPC. The 

investigation in this case has already been completed and there is nothing 

to suggest that if the accused is released on bail, he may abscond or jumpp 

bail. No purpose would be served keeping the accused in custody at this 

stage. Therefore, the bail application is allowed and the accused is admitted 

to bail on furnishing bail bonds in the sum of Rs. 20,000- with surety of 

like amount and subject to following conditions: -

a. The accused shall not commit offence similar to the offence of which 

he is accused or is suspected of having committed; 

b. The accused shall attend all the court date fixed during the trial; andd 

C. The accused shall not directly or indirectly make any inducement, 

threat, promises to any person acquainted with the facts of the case so 

r 
as to dissuade him from disclosing him from such facts to the court or 

to any police official or tamper with evidence. 

appL. Cant/accused is the permanent 
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. Qeihi 3. Accordingly, bail application is disposed of. THeUPdel bE ars6 uploaded on 

the website of Delhi District Court. File be tagged with charge-sheet as 

and when filed. 

SAKONI SINGH 
MV-01, Shahdara, 

Karardooma Courts, 
17.02.202T 

MetropoHian iagisirake (SHD- } 
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At 4.10 pm 
Present: None. 

1. Matter is pending consideration on the application for release of vehicle 

bearing No. DL-5SBT-0382 (Vehicle in question) to the applicant and 

permission to sell the same. Submissions on the application have 

already been made. Court file perused. 

2. The applicant in the present case is the insurance company i.e. National 

Insurance Company Limited and is being represented by Mr. Rohit 

Udaiwal, whose authority letter / SPA has been filed with the 

application. The present E-FIR no. 05703/2019 had been registered at 

PS (E-Police Station-MV Theft) Crime Branch, Delhi for theft of the 

vehicle in question and an untrace report was prepared and submitted 

and was accepted by the court vide order dated 28.03.2019. The 

digitally signed said order has also been filed with the present 

application. The 10 filed reply to this application, as per which he 

submitted that he has no objection if the vehicle in question is released 

to its owner. The vehicle in question had been recovered in FIR No. 

99/2019 dated 15.02.2019 under Section 414/411 of IPC, PS Partap Pur, 

Distt. Meerut, UP and had been brought to the malkhana of PS GTB 

Enclave. 

3. The vehicle in question was previously owned by Mukesh Kumar, who 
iii 

00 

is the complainant in the present FIR. Subsequently, the applicant 

insurance company paid the claim for the theft of the vehicle in 

question to the complainant and the complainant executed a letter of 

indemnity and a letter of subrogation in favour of the applicant. The 

original documents including the RC of the vehicle in question, letter of 

subrogation and letter of indemnity has been perused. In light of the 

judgment of the Hon'ble Supreme Court of India in General Insurance 

Council & Ors. Vs. State of A. P & Ors., Writ Petition no 14 of 2008 

hen kAaaisirt 



dated 
19.04.2010 and Section 451 of Cr. PCG, this court 

considers it 

expedicnt to release the vehicle in question bearing 
registration no. DL- 

5SBT-0382 to the applicant and allow the applicant to sell the same 

subject to the following 
conditions:- 

a) That the applicant shall furnish an undertaking / guarantee to remit 

the proceeds from the sale of the said vehicle in question 
conducted 

by the applicant / Insurance company 
in the event that the court 

finally adjudicates that the rightful ownership of the vehicle does 

-01 not vest with the insurer and to furnish the same to the concerned 

eiropc:d:*,t 1 

SHO; 

x R, rtib) That the I.O. shall prepare a detailed punchnama 
mentioning 

specific details of the vehicle in question including its colour, 

engine number and chassis number; 

c) That the I.0. shall take coloured photographs of the said vehicle in 

question from all different angles for proper 
identification of the 

same and for it to be used as secondary evidence during trial; 

d) That the photographs shall be attested and counter signed by the 

complainant, registered owner, applicant and accused; 

e) That the expenses of the photography including its print out and 

provision of flashdrive / pendrive shall be borne by the applicant; 

and 

f) That the I.O. shall file the punchnama with a print-out of the 

photographs and a copy of the photographs in a pendrive/flashdrive 

and file it in compliance of provisions of the Indian Evidence Act, 

1872. 

4 Application is accordingly dispOsed of and it be tagged with 

chargesheet as and when filed. Copy of order be uploaded on the 

District Court Website. 

(SALONLSINGH) 
MM-01,Shahdara, 

Karkardoom�Courts, Delhi 
17.02.2021 
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PS GTB Enclave 
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17.02.2021 Shahdara 

Karkardooma 
Couits, 

Deih 

Present: Ld. APP for the State. 

Counsel for applicant. 

Submissions on the application have been heard. Clarification 

obtained. Court file perused. Vide separate order, the application is allowed. 

File be tagged with the charge-sheet as and when filed. 

(SAXONI SINGH) 
MM-01, Shahdara, 

Karkardobma Courts, Dethi 
.02-2021 
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t 4.05 p TERI, , 
Shahdara Karkaronia Couits, Delh1 P'iesen: None. 

Mater is pending consideration on the application for releasc of 

vehicle bearing No. DL-5CK-3843 (Vehicle in question) to the 

applicant and permission to sell the same. Submissions on the 

application have already been made. Court file perused. 

The applicant in the present case is the insurance company i.e. 

National Insurance Company Limited and is being represented by 

M. Molhinder Kumar Mittal, whose authority letter has been filed 

with this application. A FIR no. 005971 dated 26.2.2016 had been 

registered at PS Crime Branch, Delhi (E Police Station- M. V. Theft) 

for theft of the vehicle in question and the final report was submitted 

by thhe SlIO as untrace and was accepted by the court vide order 

dated 22.04.2016. The digitally signed said order has also been filed 

with the present application. The IO filed reply to this application, as 

per which he submitted that he has no objection if the vehicle in 

question is released to its owner. Subsequently, the 1O in this case 

had filed a status report on 29.01.2021, as per which he submitted 

that the vehicle in questíon had been recovered from the accused 

Mohd. Umar and was lying at PS Masoori, District Ghaziabad, UP 

and had been brought to the malkhana of PS GTB Enclave. He 

furtier submitted that charge-sheet had been prepared and would be 

filed as sOon as possible in court. 

The vebicle in question was previously owned by Sanjay Kumar. 

who is the complainant in the present FlR. Subsequently, the 

plie ant / insuranee company paid the claim for the thett of the 

veie in question to the Conmplainant nol tle complaiant executed 

Karkardo oma Courts, Duiht 



a leuer of indemnity and a letter of subrogation in favour of the 

applicant. The original documents including the RC of the vehicle in 

question, letter of subrogation and letter of indemnity has been 

perused. In light of the judgment of the Hon'ble Supreme Court of 

India in General Insurance Council & Ors. Vs. State of A. P & Ors., 

Writ Petition no. 14 of 2008 dated 19.04.2010 and Section 451 of Cr. 

PC, this court considers it expedient to release the vehicle in 

question bearing registration no. DL-5CK-3843 to the applicant and 
allow the applicant to sell the same subject to the following 
conditions:- 

ALC 

a) That the applicant shall furnish an undertaking / guarantee to Meirop 
remit the proceeds from the sale of the said vehicle in question 
conducted by the applicant / Insurance company in the event that 

FTIECA, 

7ahdara a ' 0urt8, 
the court finally adjudicates that the rightful ownership of the 
vehicle does not vest with the insurer and to furnish the same to 
the concerned SHO; 

b) That the I.O. shall prepare a detailed punchnama mentioning 
specific details of the vehicle in question including its colour, 
engine number and chassis number; 

c) That the 1.0. shall take coloured photographs of the said vehicle 
in question from all different angles for proper identification of 
the same and for it to be used as secondary evidence during trial; 

d) That the photographs shall be attested and counter signed by the 
complainant, registered owner, applicant and accused; 

e) That the expenses of the photography including its print out and 
provision of flashdrive / pendrive shall be borne by the applicant; and 

:TThat the I.O. shall file the punchnama with a print-out of the 
photographs and a copy of the photographs in a 

pendrive/flashdrive and file it in compliance of provisions of the 
Indian Evidence Act, 1872. 
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4. Application is accordingly dhsposedriotocandodts, bahi tagged with 

chargesheet as and when filed. Copy of order be uploaded on the 

District Court Website. 

(SALONISINGH) 
MM-0L Shahdara 

Karkardooma Coupts, Delhi 

1702.2024(SN 


